LI TEM NO. 51 COURT NO. 9 SECTION 11
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 5447/2015
(Arising out of i mpugned final j udgnent and order dat ed
28/ 08/ 2014 in CRLA No. 1846/ 1986 passed by the Hi gh Court
Judi cature at All ahabad)
VI JAI PRAKASH Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)
Date : 09/09/2016 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE PI NAKI CHANDRA GHOSE

HON&#39; BLE MR. JUSTI CE AM TAVA ROY
For Petitioner(s) M. Ranjit Kumar Sharma, AOR

For Respondent(s) M. Vivek Vishnoi, Adv.
M. M R Shanshad, AOR

M. Saneer Singh, Adv.

M. Parul Shukla, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER

List this matter on a non-niscell aneous day.
(R NATARAJAN) (SNEH LATA SHARMA)
Court Master Court Master

o



